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Hon'ble Smt.Lakshmi Swaminathan,Vice Chairman (J) 
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(By Advocate Ms.Reeta Chaudhary ) 

VERSUS 
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Kerdriya Vidyalaya, 
NTPC Badarpur, New Delhi. 

Education Officer, 
Kendriya Vidyaiaya Sangathan, 
18, institutional Area, 
Shahidjeet Singh Marg, 
New Delhi-16 

.Applicant 

Kendriya Vidyalaya Sangathan, 
Through Commissioner, 
18,Institutional Area, Shahidjeet 
Sngh Marg,New Dihi 

.Respondents 

0 R D E R (ORAL) 

(Hon'ble Smt.Lakshmi Swaminathan,VIce Chairman (J) 

In this application, the applicant has impugned the 

Office Order issued by the respondents dated 18.7.2003 in 

which among 45 teachers, her name is mentioned at serial 

No.8. 	By this order, the res 	 t pondents have ransferred the 

applicant along w i t h other persons to various other Kendri ya 

V 	 hat due to staf 	n exces 	of theidyalayas stating t 	 i 	s  

sanctioned strength in certain Vidyalayas,thsy were requred 

L. 	be redeployed against the existing vacancies in other 

Kendriya Vidyalayas which has, therefore, been done in 

public I nterest. 

2. 	Learned counsel for the applcant has submitted 

..* .il. 	- 



that by an earlier order dated 16.6.2003, the applicant had 

been transferred from Kendri ya Vdyal a1a, NTFC B a d a r p u r to 

Kendriya Vidyalaya No.2, A g r a Cantt. 	n public interest, 

She had made a representation against this order on 

which had been finally consi ? the 

respondents and oncl-e-d that transfer order by their order 

a 	20 	 thatdd 	 d 	l h 	ised a round   

within o n e-  month of the earl icr transfer order of the 

applicant from Kendriya Vidyalaya, NTFC Badarpur to Kendriya 

Vi dyalaya No.2, Agra Cantt, , the respondents have again 

issued impugned o.frice order dated 18.7. 2003, transferring 

her to 80FF Korba, Jabalpur. She has submitted that against 

thiS impugned transfer order, the applicant had filed Writ 
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High Court and the same was withdrawn by the applicant on 

9.9.2003 as the Hon'ble High Court has no jurisdiction 
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applicant has admitted that the applicant has rot submitted 
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18.7,2003 to the respondents as she has done on the prev'ious 

occasion when she was trans to Agra Cantt' but has 

fled t h i s OA in the Tribunal on 15.9.2003. 

3. 	From the above facts, it is evident that the 

v 	 > 	h applicant has failed to exhaust aa 	 e  

has not even made a representation against the 	mpugncd 

transfer order dated 1 8. 7 . 2003 to the respondents 	as 

required under 	law. The provisions Of Section 20 of the 

a 	 aeeea 	ll asAdministrative Tibl At, 1985 	l 	t as we 
NA- 



the judgement of the Hon'bie Supreme Court n UOI & Ors Vs. 

S.L.Abbas (1593(2)3CC371) ifl this case. 

4. 	In the above facts a n d ci 	m 	e rcustancs of the case s  
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Smt.Lakshmi wamndthnJ 
Vice Chairman (J) 

OR 




